
CENTRAL ADMINISTRA'm TIUBUNAL 

QAHATIQ 

(DESTRUcTION OF RECORD RULES,199 0 ) 

IN1M  

j ./C.P No .. ........• ,, ..-...II 

_! PhI'hI.Pj 

Orders 	 .Pg. •5S• 	•• .......,•• .to.... . 

Judgment/Order 

Judgment & Order dtd ............. ...... .Rceived from H.C/SupreflC Court 

 

• 5. 

R.A./(.P............... . • fl............................. 

ii .s. 	 Z't!. 	 ... .Pg. .v.................       .to. ... 	.4.. .. ... 

• 	 • 

9 	Ieply 	•...SI••SSS•4 ......... 	 / 

• 	10. Any other Papers ....... .......... ..,,............. ..Pg ........................ to..........e...... 

• 	1 1."yeztio  of .Pppea.rance....1.,.. .... ,.. .......... ••I••SttII•IS•It•••SI•S•••tSeS•s••t•t•It•I••I•t 

12. .Pdditiorial Pffidavit ....... .... 
I 	 . 	. 

• 13. Written. Arginients...,...... ... 

14. Axnenderxient Reply by Respozdents ........... .. of . . . . . . .............. see 

• 	15. Axiendment Repl)r filed by •tlie Applicant............. 	.......... •51•I•S•• 

16. Counter Repl)r is 	. 0 .. .. . 	• 	 . 	 . .... . 	 . . . ., 

/••• 	 . 

ho 	SECTION OFFICER (Judi.) 



4 

POM NO-. 

(SEEk RULE 42) 

CIhL AIIINISTRATIVE TRIBUN 

GUWA.ATI BENCH 

OR 	 HET 

)dginal Application 

'lie Petition No. 

ernpt Petition No : 

iew Alicatiofl No 

.4 

Note: 

ic. 

- 

~ 4-ys 
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1icants- 

poncients;- 	 JL/vy) 

ocate for thApplicants-L,w&frQ, 

ocate for the Respondents!- 

o f the Rc'g1St rJ Pate order of the Tribunal ... - 

22.8.2003 	On the prayer of W. M. Chanda, 

learnèd counsel for the applicant the 
' case is adjourned. 	List. again on., 

- I 

12.9.2003 foradmission. 

>1 Vice-Chair ma n 

mb 
: 12.9,2003 esent 	: The Hon'ble Mr . K.V. 	aha•l-' 

Member 	(A). adan, 

4<QL 

Heard Mr. M. Chanda, 	learned 

counsel for the applicant. 

Issue 	notice to shi.cause as  

to why the application shall not be 

admitted. 

/ 	List on 	31.10.2°03 for 

'admisston. 

: 

Q_,4p41L si--L •1 

-I-c, 	jt 
• 

	

11je 	mb 

 Member. 	- 

bg  
c91.- 16111, 

Noee 

cLe%tj. 
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31.10.2003 	Put up on 3.12.2003 to enable 
respondents to file written stateme 

1D * 	
- 

	

Vice—Chairman 

mb 

18.12.2003 	Written statement has been 

filed. The application is admitted. I  
List the matter at for hearing on 
5.2.2004. 

Member (A) 
mb 

.5.1.2004 	On the, prayer of learned 

counsel for the applicant, the case 

is deferred to 22.1.2004 for hearing. 

-4 

=I  
-\tb)if 	i-L4 

U4i 

ez 

/5 
ii- 

ól'-7Q 	 mb 
	 Member (A) 

	

19.202004 	On the plea of learned counsel 

for the applicant the case is adjourned. 
List on .9.3.2004 for hearing. 

Member (A) 
mbl 	 ,. . 

	

90!3.2004 	On the plea of counsel for the appi.a 

nt, the case is adjourned. List on 19.4404 

for hearing. 	 I 

2/q0 '/ 

-; 

74 

4-2 

'he  

Xb mber (K) 
mb 

26.4.04 ' 	 Heard counsel for the parties.Hearing 

concluded. Judgment delivered in ppen 

Court, kept in separate sheets. 

The application is disposed of in terms 

of the order, No order as to costs.' 

Y-N 
~4' ,ber(A) 
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CENTRAL AJY1INISTRX7LIVE TRIBUNAL 

GUW'TI 3ENCH 

	

No, o 
187 	of 2003 

26.4.2004. 
DATi OF DECISION . 

rj OurlQve Chandra Meö.hi. 	. 	 o  .AppLIctNT(S) 

Sri M. Chanda ,  . 	, hDVOCATE FOR THE 
APPLICkNT(S). 

- VERSUS - 

tJfltOrj Qf Irc3i.a & Ors.. . 	 . 	. 	RESPONL).rNT(S) . . 

Sri A.Deb Roy, Sr.C.G.S.C. . , 
	ADVOCATE FOR TH' 

RESPC)NIJENT(S). 

THE FONBLE SHRI K.V.PRAHLAD7\N, ADMINISTRATIVE MEMBER 

THE HON T  BLE 

Wiiether Reporters of local papers may be allowed to see 
the judgment ? 

To be referred to the Reporter or not 7 

Whether their Lordships wish to see the fair copy of the 
jidgment 7 

Whether the judgment is to be circulated to the other 
Benches 7 

Judgment delivered by Ho t ble Member (A) 
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWMATI BENCH. 

Original Application No. 187 of 2003. 

Date of Order : This the 26th Day of April, 2004. 

The Hon'ble Shri K.V.Prahladari, Administrative Member. 

Shri Durlove Chandra Medhi, 
Skilled Worker Grade I., 
Small Industries Service. Institute, 
Silchar'-788006, 
Dist. Cachar (Assam) 

By Advocate Shri M.Chanda 

- Versus - 

The Union of India, 
represented by the Secretary to the 
Govt. of India, Ministry of Industries, 
New Delhi. 

The Development Commissioner, 
Small Scale Industries, 
Nirman Bhawan, 
New Deihi-ilO011. 

T1.Director (Admn 
Office of the Development Commissioner (SSI) 
Nirman Bhawan, 
New Delhi-hO 011. 

The Director, 
Small Scale Industries Service Institute, 
Bamunimaidan, 
Guwahati-781021. 

.Apphicant 

M1 

The Assistant Director I/c 
Small Scaie Industries Service Institute, 
Silchar Branch, 
Silchar-788006. 
IDistrict-Cachar (Assam) 	 . . .Respondents 

By Sri A.Deb Roy, Sr.C.G.S.C. 

OR D E R (ORAL) 

K .V.PRAHLADAN,ADMN.MEMBER, 

This is the second round of litigation. The 

applicant is working as a Skilled Worker under Small 

Industries Service Institute (SISI), Silchar. In terms of the 

order dated 19.1.2000 passed by this Tribunal the applicant 

was transferred from Imphal to Silchar instead of Guwahati as. 

the SISI, Silchar comes under the jurisdiction of Director, 

SISI, Guwahati. By this application the applicant prayed that 

he may be posted to Guwahati or in a nearby place. 
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The respondents ontested the case and filed its 

written statement. In the written statement the respondents 

stated that presently there is no vacancy at C',uwahati. The 

case of the applicant may be considered against the available 

future vacancy. 

Heard. Mr M.Chanda, learned, counsel for the 

applicant and Mr A.Deb Roy, learned Sr.C.G.S.0 for the 

H respondents at length. Considering the facts and 

circumstances of the case I feel it expedient that ends of 

justice will be met if a direction is given on the applicant 

to file a fresh representation narrating his grievances. 

Accordingly the applicant is directed to file a fresh 

representation before the respondents within one month from 

the date of receipt of this order. If such representation is 

filed within the time stipulated the respondents are also 

directed to consider his case sympathetically and as per 

rules against the future available vacancies. . 

: 

With these observations the O.A. is disposed of. 

No order as to costs. 

fIKJ 
..R7k

ADI.STRTATIVE MEMBER 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH 	GUWAHATI 

O.A NoJ ' 

 

12003 

Sri Du rlove Chan(J re Medhi 

vs 

Union of I ndia & Ore. 

LIST OF DATES AND SYNOPSIS OF THE APPLICATION 

2/24 .8.90 	gpplicant appointed as Skilled I,orker Grade I 

under' the respondents and posted at In)pha]. 

(Manipur) 

oLrJoi. 96 A pplicant 	submitted 	representation 	to 	the 

competent 	authority 	for 	his 	transfer 	to 

Gu'ahati 	on 	t h e 	ground 	that 	his 	viife 	was 	a 

serious 	patient 	of 	heart 	and 	unable 	to 

under take 	strenuous 	journey 	who 	was 	s Laying 

at 	Tinsukia 	with 	her, 	minor 	children 	and 	as 

such 	the applicant is 	required 	to be poe ted 

at 	a 	place 	within 	the 	affordable 	dis Lance: 

f mom 	Ti nsu kia 	He 	submitted 	number 	of 

represents Lions 	thereafter 	or 	his 	transfer 

to 	Gushati 	,he: re. 	\!ac.ancy 	existed. 	Having 

failed 	to 	get 	jus Lice: • 	he 	approached 	the 
Hon ble 	Tribunal 	praying 	for 	j us Lice.. 	His 

appointment 	letter 	was also specifiu 	that 	he 

shal 1 serve in 	the S La tee of Assam, 	Maqhaiaya 

and 	runa,chsl 	Pradesh 	but 	he 	was 	arbitrarily 

posted in the State of Manipu r. 

.3..... 1 .00 Hon ble 	Tribunal 	passed 	orders 	directing 	the 

r'Ee:SpOflde1to'  to c:onsider his representa Lions 

I 

nu 

LV2 QL v 
/ 
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for his transfer to Gu'jaha i and communicate 

a speakinq order to the applicant. within two 

months from the date of receipt of the order. 

IQL 5,00 	Respondents issued orders transferrjnq the 

125 	applicant from Imphal to Slichar instead of 

Guiahati on the prete.>t that Silchar centre 

is under the :iu  risdiction of GuNahati. 

ppl icant 	joined 	accordinqly 	and 

continued to persuade for his transfer to 

Guahati narratinq the distressed condition 

of his family but of no avail.. 

65.03 	Respondents posted to persons as Ski lied 

'orker 	Grade I at Guahati aq .5n 	the 

vacant posts but iqno red the ionq pendinq 

claims of the applicant. 

P R A Y E R 

&PI That the applicant be declared as entitled to be posted 
at GuNah .. i. 

8121 That the responde nts be directed to transfer the 
applicant and post him at Guahati, 

S3 Costs of the a.pplicaLian. 

84 Any other relief (s) to 'jhich the applicant is entitled 

as the Hon ble Tribunal may deem fit and proper. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL — 

GUWAHATI BENCH 

(An Application under Section 19 of the Administrative Tribunals Act, 1985) 

i Title of the casô 

Sri Durlove Clandra Medhi 

— Versus - 

nion of India & Others: 

O.A.No; 	12003 

Applicant 

Respondents. 

INDEX 

SL.No. Annexure Particulars Page 

No. 

 
----. Application 1-10 

 ---- Verification 11 

 I Copy of appointment letter dated 

23/24.8.1990 

04, II Copy of the order dated 19.1.2000 £4 15 

-  IH(Series) Copy of orders dated 10.5.2000 — 
and 25.5.2000 

 IV 	I Copy of order dated 6.3.2003 

- 	 Filed by 

Date 	0. . 	 Advocate 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH: GUWAHATI 

(n Application under Section 19 of the Administrative 

Tribunals Act, 1985) 

0. A. No, 	 /2003 

BETWEEN 

Shri Durlove Chandra Medhi 

Skilled Viorkar Grade I, 

Small Industries Service Institute 

Silchar'788006 

Diet. Cachar (seam). 

.ADDlicant 

-AND- 

.1, The Union of India, 

Represented by the Secretary to the 

Government of India, 	Ministry of Industr'', 

Department of SS. I, Agro & Rural Industries 

New Delhi. 

The Development Commissioner, 

Small Scale Industries, 

N 1 r m a n B haa ri 

Now Delhi-llO011. 

The Director (idmn,) 

Office of the Development Commissioner (sSI) 

N I r in an B ha ,j n 

New Delhi'110011. 

The Director, 
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Small Scale Industries Service Institu'te 

Bamuni ma I dan, 

GuNahati-781021 

5. The Assistant Director- I/c 

Small Sc1e Industries Service Institute. 

Silchar Branch 

Silchar-788006 

D i s trio Cachar(ssam) 

Repgnd,nts. 

ELL,QFTE APPLIC ATION 

	

1. 	
.ns.t whch .th.i.s . 

isinade 

This application is made not aqainst any particular 

order but aqainst unfair action and injustice done by 

the respondents by 'iay of denial of the qenuine claim 

of the applicant; for his t r a n s f e r from Small 

Industries Service Institute (5151), Siichar,  to SISI, 

Gujahati 

	

2. 	JurisdjctjQfl of the Iribuna1, 

The applicant declarest hat the subject matter of this 

application is well \'ithifl the jurisdiction of this 

Hon'bh Tribunal. 

3. 	LmJ.&tIQEL 
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The applicant further declares that this application is 

liled \'ithin the limitation prescribed under section-21 

of the dmi nistrative Tribunals Act, 1985. 

4. 	Facts of the Case. 

4.1 That the applicant is a citizen of India and as such he 

is entitled to all the rights, p r o t e c t i o n s and 

privilees as nuaranteed under the Consti tution of 

India. 

4,2 That pursuant to an intervie' held on 5.7.89, the 

applicant was appointed under the respondents in the 

post of Skilled worker GradeI vide Memorandum dated 

23/248.. 1990, issued by the Director, Small Industries 

Service Institute (for short SISI) , Guahati and was 

pos Led at Imphal 

4,3 That though the applicant was posted at Imphal , his 

family composing of his k'ife and minor,  children were 

residino at Tinsukia It is relevant to mention here 

that the k'ife of the applicant is a chronic heart 

patient and was under constant medical care and advised 

to avoid any strenuous iourney, under such 

circumstances, it was essentially required for the 

applicant to stay ith his family at Tinsukia or at a 

manageable distance from Tinsuk.ia in order 	to attend 	to 

exigencies. This 	apart, it 	became 	difficult 	f or 	the 

applicant to 	manage tk'o establishments 	and 	to 	afford 
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medical expenses for his wife's treatment with such a 

19  

4 
meagre income from such a remote place. 

That circumstanced thus, the applicant had since been 

approaching the respondents pray:inq for a transfer from 

impha.l to Guha ti since there was vacant post at 

Guwahati which was at a manageable distance from 

Tinsukia. The applicant submit t:.ed representations on 

5,1. 1996 and thereafter to the competent authorities 

from time to time narrating his situation. mlthough he 

was assured that his case wou ld be considered and he 

was with the hope of a favou rable consideration, but 

the respondents did not take any interest on the 

matter.  

it is r levant to mention here that it was 

specifically m, ntioned in his appointment letter dated 

23/24.8.1990 that the appointment carries with it the 

to 
liability 	serve anywhere in Assam, Meghalaya and 

irunachal Pradesh . Bu t sui rprisingly , the applicant was 

denied posting at any of those places for the reasons 

best known to the respondents. 

Copy of appointment letter dated 23/24,8.90 is 

annexed as Annexure-I. 

That having failed to get any justice from the 

respondents in spite of all efforts • the applicant 

approached this Hon'hle Tribunal through 0. . No. 

12/2000 praying for protection of his rights and 

8 Inn  to NAQ- 
I; 
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interests, The Hon'hle Tribunal after examinino the 

case and hearing both the parties, passed its order on 

19.1.2000 in 0. A. No. 12/2000 directing the respondents 

to consider the representations submitted by the 

applicant for his transfer f ram Imphal to Guahati with 

a fu rther direction that t h e respondents shall 

cornmnicate a speaking order to the applicant within a 

period of t'o months from the date of receipt of othe 

order. 

Copy of the order da ted 19.1,2000 is annexed 

hereto as Annexure-Il. 

4,6 That the applicant begs to state• that although the 

aforesaid order of the NarY ble Tribunal. was pertaining 

to the transfer of the applicant 	f r o m imphal to 

Guahat , but the respondents misconstrued the order to 

their convenience, and acted in an unfair manner with, 

mala 'lids intention and issued order No. 18013/03/2000" 

A(NG) 	dated 	10.5,2000 	and 	order 	No. 

14014(27)/2000/776 dated 25.5.200.0 transferring the 

applicant from imphal to 8151., Silchar instead of 

Gu'ahati with the pretext that SISI • Silchar is under 

the 	jurisdiction 	of 	SISI, 	Guahati. 	Thus 	the 

respondents resorted to colourable exercise of power 

and acted against the spirit of the o r d e r dated 

19.1:. 2000 of this Hon ble Tribunal and 'transferred 'the 

applicant to Silchar instead of Guahati 

o 
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copy 	of 	order 	dated lO52000 	and 	order 	dated 

500 are annexed as nnexure- III series. 

4.7 	That the applicant hoever complied with the order as a 

disciplined 	worker 	and joined 	at 	SISI • 	Silchar 

immediately thereafter and has been working in the same 

post of skilled worker Grade I 	at 	SISI , 	Silchar. 

Since 	his 	joining 	at Silchar, 	the 	applicant has 

been apr:)  roachi nq time and again to the competent 

authorities praying for consideration of his transfer 

to Gu','. hati and submitted representations but to no 

avail, 

48 That the applicant begs to state that the respondents 

have been rejecting the rrayer of the applicant all 

along on the plea of non"availahility of post at 

Gut'jahati although there '1'ere vac;an t posts at Guaha ti 

and the respondents are apathetic about the dis tresed 

condition of the applicant and his family. It is 

relevant to mention here that recently the respondents 

are posted two persons in the post of skilled tiorker 

Gradei at Gutiahati andt that too by transferring one 

person (Shri DSharma) from SISI, Silchar itself to 

SISI,, Guahati vide order No. (.-32016(1)/92"Estt/6070 

dated 06,03,2003 but they did not consider the case of 

the applicant in spite of his long pending prayers, 

thus denying justice. 

Copy of order dated 06.03.2003 is annexed hereto 

as Annexure--IV. 
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4 That 	the 	applicant 	most 	humbly 	submits 	that 	he 	served 

If 
n 	remote 	areas 	since his 	:5oining 	and 	complied 	with 

Arhatever 	orders 	were issued 	on 	him 	from 	time 	t:.o 	time. 

Because 	of 	serious ailme.nLs 	of 	his 	wife 	and 	a 

distressed 	
condition of 	his 	family, 	the 	applicant 	has 

been praying all along for a humanitarian consideration 

only 	and 	f o r 	his transfer 	to 	Gu'ahati 	but 	the 

responden La seem 	to 	be determined 	not 	to consider 	his 

case in an unfair and un,ust manner, 

4 That 	We 	to 	nonconside.ratior of 	his 	prayer 	for 	his 

'Lransfer 	to 	Guahati • the applicant has been suffering 

men'Lally, 	physically and 	financially 	and 	his 	entire 

family 	is 	passing 	from 	bed 	to 	kiorse 	condition 	day 	by  

day 	encounLering 	irreparable losses. 	As 	such, 	finding 

no 	other 	alter- nat:.ive • the applicant is approaching this 

Honble 	Tribunal 	f o r protection 	of 	his 	rights 	and 

:inLerests 	and 	this is 	a 	fit 	case 	for 	the 	Hon ble. 

I Tribunal to interfere with. 

4il That 	this applica.Lion 	is made bone 	fide 	and 	for the 

J cause of 	,justice.. 

5,1 Grounds for relief(s) with legal provisions 

.51 VVFor that • the 	applicant has been 	working 	in 	remote 

areas 	since 	his 	,ioining and deserves 	a 	posting as 

J prayed for. 

LI 
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5.2 For that • the responcentS are actinq in an arbitrary, 
 

unfair and unjust manner by iqnorinq the genuine 

Problems and attending circumstances of the applicant 

ihich is contrary to the professed policy of labour 

telfare, 

5.3 	For 	that, the 	responderiL's 	denied 	to 	transfer the 
applicant to Cu\aha ti even going aqains 	

; the spirit of 
the 	order of 	the 	Hon 'ble Tribunal 	whereby the 
resoonden ta 	were directed to 	consider 	the 	transfer of 
the 	applicani 	to 	Gut'ah,ti Thus 	the 	responderts 	acted 
illegally,  capriciouSly and mala 	fide, 

5.4 F o r that •  the respondents posted some other persor 

aqain t the vacant posts at Guiahati by keeping aside 

the qenui no representations of the applicant lying 

pending before them for lonq' which is violative of the 

rticle 14 and 16 of the Constitution of India 

5.5 , For Lhat 	
the resporderta denied to accommodate 'the 

applicar't at Gu(ahati although there were vacant posts 

i thou t any eplai,hle reasons. 

56 	For 	that 	the appiict served 	in 	the state of 	Manipur 
for 	a 	long period 	in the 	interest of the 	off ice 
althoUgh 	his appoirtmen't 	letter 	was specific that 	he 
'i1 1 	have 	to serve 	in the 	State 	of A ssam, Meqhaly 

'and 	Arunachal Prade.sh only, 	As 	such his prayer 	for 
posting 	at 	Guijahati in Consider- ation of 	his 	ife's 
ailments 	and Childrer) condi tion 	is his leqitimae 
demand 
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tails of remedies exhajs.LecL 

That the applicant declares that he has no other 

alternative or efficacious remedy except. filing this 

application before the Hon bl e Tribunal. His 

applications, prayers a n d even the. direction of the 

Hon' ble Tribunal upon the respondents to consider his 

case could not yield any result. 

Matters no,reiouiY filed,., or bendi ngwith.flQthL 

H Court= 

The app 1 icarh f u r t h e r ,  declares tha t he had no t 

previously filed any application, Nri't Petition or Suit 

before any Court or any other authority or any other 

Bench of the Tribunal regarding the subject matter of 

this application n o r any such application, Nri t 

	

J 	Petition or Suit is pending before any of them 

	

8 	Relief(s) souQht for: 

Under the facts and circumstances statod above, the 

applicant humbly prays that Your Lordships be pleased 

to admit this application,, call for the records of the 

case and issue notice to . the. respondents to show cause 

as to t'jhy the relief (s) sought for in this application 

shall not be granted and on perusal of the records and 

after,  hearing the parties on the cause or causes that 

may he shon, be pleased to grant the following 

relief(s) 
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That the applicant, he declared as entitled to he posted 

at Gukiahati 

2 That the respondents he directed to transfer the 

applicant and post him at. Guahat;j or in a nearby 

place. 

Costs of the application 

8.4 

9.4 

9,l 

lo 

Any other relief(s) to which the applicant is entitled 

as the Fcon'ble Tribunal may deem fit and proper, 

Interim Qrder prayed fc 

Duninq pendency of this applicaton 	the applicant 

prays for the fol1ojinq relief 

That the Hon'ble Tribunal be pleased to direct the 

respondents, that 	the pendency of this application 

shall not be a bar,  For the respondents to consider the 

case of the applicant. 

This application is filed throuqh dvocai.e 

ll Particulars of the I, 

1) 1. 	P. 	8. No, 
.ii iate of Issue. 

Issued from 

iv)l ayable at 

12. 1 tist of enc1osurs 

qI\/en in 	the 	inde, 

9JS'4 

p,o. 	1GJI- 

aO(),J,e  ~t, 0-t/--" 
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VERIFICATION 

1, Shri Durlove Chandra Medhi, applicant in the 

I nstant application, aqed about years Norkiflg in 
t he office of the Small Industries Service Insti tute 
mployee6 Skilled worker GradeI, Imphal. Manipur, do 

hE
areby verify that .t.& statements made in paragraph 1 

 4 and 6 to 12 are true to my knoiledge and those 

ade in paragraph 5 are true to my 1cc, al advice and I 

not suppressed any material fact 

And I sign this verification on this the ....day of 

uqusL, 2003 
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Gr.m: Smallind 	 REGIS7!I 	Phones 	31949 Tlx 	235-2379 ASEX IN 	 - 	 31950 

0V(:lflfli.flt (' 	1fl(J.L) 	 1 
fl.Lii.Ls try of 	uiustry 

nful1 Industries Set lice Institute 
Baniunim&jJrn 
GtIwahatj -21 

No. /I2O2i/2/( Date the 29o. 
/ 

1. 	With reference to his intcr'iew, dated '7 19 	the 
Director, Small Industries Service In:tjtut, Guwahati i pleased to of fer Shrj/ 	mi 

egistratiôn No.3Si//y. T 	 E - .,c.temporary post of 
6t 1 (vr ) in S' il nthctrie6 Stee-.L.tutL, 

rz!

h-td,'r3 nch In-te- , 

i..rades z tens±onCent, 
RI'S Tjnsukj Lr) thL SC31c of pay R.s.l32.O-3o-

'-'O-E.-a1o.2o/,pjLTl appointee wi Ii. lso be untitled to draw- 
dearness and other al 1 c),.-InCes at the t Itos admissible under and 11) JOCU to the Condjtjonr laid clown in rules the orders qoverning tjJt,i of such aliowanc 	in force front time to time. 

2. 	 THE TERMS OF' APPOINPi.NT ?tRf' AS Ur1DR 

1) The °ppojntrnc:nt is temporary and will not conf(-. ,r any 
title to permanent employment. 

The appointment will be on trial for Two years, the 
period is liable b be e.';t:onded or curtailed at the 
discrcetion of th& appoin:iny authority. During this 
period his/h services my be terminated at any time 
Without CssLgning any rcmons. 

If during trial poriod Shrj/€ 	L41)AV c, 
may desire 1: leave the Organi9atjon, 

one months' cl(--ar flotjcc• ill be necessary. 
On completit -.n of th(---  trii period the appb tment may 
be terminated at any tim by a month's notice iven by 

7 

	

	 hority resrvcs the 
right oiTeflmjn:ttjng his :rvices forthwith or before 
the expiry ,f tI stipul:t' J period of notice by ma}in 
p1yJTIei)L to It Lrii ofesun 	uivaJ.Lnt to. th.pay and 

I:i t.h 	péjor.3 
 

if notice or thi- unexpired portion thereof . 

The appointment. carries with it the libilty to serve 
anywhere in Assam, I1eghalya &Arunachal Pradesh. 

He will have to attüin tb.: spodd of 30(thirty) words 
per minute in type within (six) months from the date 
of Cppointmcnt Other con ILtiofls of servies will be 
gcverne(j by the relevant rules and orders infcrm from 
time to time. 

3. 	THE APPOINTMENT :JILL BE FURTR SUBJECT TO : 
1) / 	irC)juctin of crtjfjcete of C.itncss from the Civil 

Surgeon. 

• 	Con td.. . . 2 



14 jflL3j1(( 	 i 	.c1:rotjon 	i L.rnj 	 •knJ 	in . 	 _rc1co:1 
th 	Jr.: 	o C 	tii 	C.iflT1td] to 	h n; rroo 	thnn 	c'nwifL 	I lVlfl:J 

ijpo 	ntn 	x 	1 	J-' 	subj i 	L in 	J 	t 	J 
r 	m 	L io 	nf .:cin 	n t 	)C 	ho ii 	r C 	n 	hi 	1 

3) ?nki.ng 	OL 	o: 	.i10 :in1nL3o 	Co the Constituton 
of 	TndL'i. 

4 ) ir 	•1ctio 	til!.ing in 	i. 	c.LiL- Lco Lc 	togt:hr 
nt':co:e'i oony. 

O,"Jij:1ci 	/C..z:ojfjo 	tos uontjn 	.l 	cml. other 
'J'o'chni.c:iI 	uoLjLjccm 	i.on, 	if 	on (1:) 	CLrif.jcLo•)f 	6L, 

rctj.- 	C 	ro Lficn.. 	fr 
rij 	J.CLL. 	L'C 

jrivi.c4uo 	np 	
, 	 nn. ofic.t 	in the proocri- 

in 	 cf 	n_if c 	 h1cnn 	CO 	.fch.0 lU 
L. 	FL L,.' 	1 	JnJjnn (.hL 	•.:Li 	Lc.0 

01 	lit 	t'; 	:L 	i; 	Lh: 	3ft L 	 th 	•:b 	_ivioic-nol 
C;.jcr 	or 	on' jn, 	.'hich 	his/r 

• :t.4ch 	Lo:.LcnLt;, 
1. 	pioi- t. 	U 	 ci in 	fiiCm 	h 
C:.idOd 	-.;nhcmn 	f(7c 	th 
Ci: 	the 

	
Cui ~ t_; f 	 rL . 

ur:-oe 	. 	 Cis 	ee:n 	elcnti.:'r - 

Officer of U. I 11 . 1

.

ou 	Oo 'Lrcmr 	n t•   b. 	c 	Ufl 	r 01. 	the Ditrjct I'i 	tr - e or 
- 

nutv 	C - --- or 	U- 
Tfvjjn1 OCfLcL'-; 

i 	under 
It oy p1ccmSU ho the cnrJjcjcmtc 	servino co 

or 	tote 
c1Lgtcn 	 VL 	n tnUr CU! ml Gvcrnncnt 	pr4  mUnt GoJLrnrncrt or 	rn publiL 	uthor. y. 

- 

14 f 	ii 
i 	n-ny Jeclor;Uj( - 4 	iven or in 

Ic 
rmot ion furnjshU 	by 

un 	tn U c un 
,, 

 

rrncve 	tr;n •3rvjcL. 	uti-!r 3ctj JvUrnrnent m:' do.rn n 
 Cf 1 	 c 	- ncceots thL 	offer on th. 	cmbc, 	 hL/o 	hnoii r port for 3utr t' thU 

inch 	r. c  
1-: i t ely Lu C not 	1- 	r then 	 fCiing 	i ti 	Un. ot.CLr 	II 	be cmn 	cnncILeO 	hi i.. 	reporti t 	j 	f:-r 	huty 	i 

m•J 	 tr 	:1t.i 
I 	;)riurch 

hi 	i• 	3 	hov 
1) 
	

NO trnvol1Ln •n.Ucm.;once -.ill b 	ilc'J for jcixjnq tti cmppoirItnlenO or en trn.n1lcf thereof un cs thorwj5c Jj;sjblc under rulUs. 	 U 	 cmrn  

i- 

C.. 	. 	

) 

iISLNT DIRECTOI'(  
FOR IRECTQ.R To 	

(Admfl. 
r 	1L-., 	-21 

FJJ 	 •w 

Copy tc, 	1) Ti 	tL 1't rector/.__  

2) Tc.sntt 	lcr' 	Ofj& r, Jict.Employment ;xchc, --_c 

•) 	!ccm.Rur-i 1 • 	j 	IL 	L 	t 

:criii Lno. . 	 Lu of Clcm, 

 

11 2rnployees/st3 f I, SISI, °iiy 
) Office ;.u:)'lt.(AccoufltS 

) •Th 	Chy 

( 

Id/31.1.89 	
fur Jirectc 

ci 
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FORM NO.4,. 	 .. 

(See Rule 42).  

In ThQ .CertraIAJmiastratie Tribunal 
S. 	 GUWAHATI BENCH : GUWAHTI 

' 

ORDER, SHEET 
APPLICATION No 	 OF 199 

Appticant(/.. 
 

Respondent(s) 

Advocate for Applicant(s)  

Advocate for Respondent(s) 	 s - 

Note, of_thi_&stry1Datct. 	Ordfr of the Tribunal 

19.l.200( 

	

	'kbsentzJHpnble Mr.G.L.Sanglyine, 
Adxt*inistrat(ve Member 

This a•pp.ication has b'een filed by 
the applicant seeking certain direc1ions 
inregard to his transfer and posting 
in5iSI,Guwhati. In this application 

the applicant has submited representa- 

(1 	 tion dated.28.5.99. But no reply has 
been received from the respondents. The 

applicant Is still serving as Skilled 
Worker Gr..in .I.S.I. at Imph1. 

• . .__4 	- Xhave I3eard learned counsel of both 
• 

	

	 sides. I ar of thJ3 view that, there is no 
cape for scrutiny and decision in the 

• 	 present OaJ. I therefore, dispose of the 

application with direction to the respon-
dents to djspose of the representation 
dated.28.5499 submitted by the applicant. 
The applicnt may also submit fresh 
representation. If the fresh representa-

tion is subLuitted by the applicant the 

contd/- 



C. A. 12/2D00 

Notes ofthe Rcgistry 
	

Date j 	 1 Order of the Tnbunal 	- 

19.1.200D the respondents shall consider the 

•reresntation also. They shall comrnuni-

cate a speaking order to the applicant 

within a.period of two months from the 

date of receipt of this order. Applica-

€ionidisposed of. No order as to 
j 
 ( 	

\ 	 costs. 	 I' 

.4 

cthried to be true Cop. 

Section OftI 	(.. 

JrTT 	 (;- if 

'nire) Adminisircili , s !rPuf'e 

ii 	mahe  

ii( 
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No. 18013/03/2000-A(NG) 
Government of 'India 

MinIstry of SSI& ARk 
Office of the Development Commissioner 

(Small Scale Industries) 
NG Section 

Nirman Bhawan, New Delhi 
Dated l0thMay  2000 

ORDER 

WHEREAS Shri D.C. Medhi had filed a OA before the Central Administrative Tribunal, 
Guwahati seeking transfer from SISI, Imphal to an available vacancy at SISI, Guwahati or at any 
place within the State of Assam, and 

WHEREAS the Central Administrative Tribunal vide their Order dated 19.1.2000 
directed the disposal of the representation dated 28.5.1999 submitted by the applicant as well as 
any fresh application submitted by the applicant subsequent to the Order, and 

WHEREAS Shn Medhi has filed 'a fresh reprsenthtion dated 14.22000 for posting as 
Skilled Worker Gr.I under the jurisdiction of SISI, Guwahati, received on 10.3.2000, and 

NOW, therefore, having carefully considered the directions of the CAT and the 
representation of Shri Medhi, his transfer to Branch Institute, Silchar as Skilled Worker Gr.I 
under the jurisdiction of SISI, Guwahati against existing vacancy is approvecL Branch Institute, 
Silchar and all its posts are under the jurisdiction of SISI, (3uwahati. 

Formal orders of transfer shall be issued by Director, SISI, Guwahati. 

10/ 

/ Sh. P.C. Medhi 
Skilled Worker Gr. I 
C- 17/18 Takyélpat Industrial Estate 
Imphal - 795001 (Manipur) 

2. 	Director 
Small Industries Service Institute 
Bamuni ,Maictan 
Guwahati -781. 021 

(D.K.GAUTAM) 
Dy. Director (NO) 



e.niail senetgh ãgw1.dot.net.th  SMALLIND 	 Fax: 0361-550052 
l'honcs 550052 :: 550283 

550073 :: 550298 
GOVERNMFNF OF 1NI)IA 
MINISTRY OF SSI & ARI 

SMALL INJ)US TRIES SERVICE INSTITUTE 
BAMUN 

NL27JLQOO 

ORI)ER 

As per the directive received from Office of he DC(SSI), New 1)elhi-1 1 de their 
letter No. C - 18013/03/2000A(N(3) dated 10-5-2000. Director, SISI, Guwahati is pleased to transfer 
Shri D.C. Mcdlii, Skilled Worker Gr.-I presenti posted at SISI, 1mp1ai to Branch SIS1, Silchar 
under (he jUrisdiction of Director; 5151, Guwahati Ubjcct to the fclJowing conditions 

a) 	i'ransfir will bc'at his own cost. 
1)) 	He will rank iunior most in the grade of Skilled Worker Gr.-I in (he cadre ol 

SISI. Guwahatj. 
c) 	The transfer is approved in compliance with order from CAT, Guwahati. 

(Dr.P.K. Choudhurv) 

TO 

	

	 Director. 

Shri D.C. 1\'led1li, Skilled Worker, Gr.-I, 
5181, JPhal. 

O/o (he DC(SSl), New Delhi-li. 

Director, SISL Iniplial. 

Asstt.Djrcctor I'c l3rancli SISI. Silchar. 
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GOEPM4T OF INDIA. 
MINISTRY OF .1ALL SCALE INDUSTRES 

SMALL INDUSTRIES SERVICE INSTiTUTE 
BAMUNIMPIIDAN :GIJWAHATI-78i021 

( A S 	S 	A 'M ) 

No. A.32016(1)/ 92- Esttf, 071 0 
	

dated 06• March 2003 

Sub: Promotion of Skilled Workers- Grade II t 	the grade of 
'SkWed Worker - Grade I',under SISI, Guwàhati Cadre-Orders - Issue of 

On the basis of recommendations made by, the Departmental Promotion 
Committee, the Director, SJSI, Guwahati is pleased to order promotion on regular basis 
of the following Skilled Workers- Grde II to the grade of 'Skilled Worker 7 Grade I' 
under SISI, Guwahati Cadre in the scale of pay of Rs.4000 - 100 - 6000 until further 
orders with effect from the date of ass.mtion of duties in the promotion grade in the 
offices indicated against each 

Si 	Name, and present Present Place of Place of Posting as I 
No. 	designation of the Posting 	 4 SkIlled Worker-Grade I' 

offiaal  

Shri D. Sharma, 	 SISI, Gw1ati 	 SISI, Guwahati 
SkilledWorker-Gradejj1 

Shri D.N.Haloi, 	 SISI, Guwahati 	 SISI, Guwahati 
Skilled Worker- Grade II  

The Pay of the above the pay of the officials will be fixed under FR 22(I) (a) (1). 

The Posting involved in the orders are in 'In Public Interest' and the officials 
concerned are entitled for benefits of Transfer TA, Joining time, etc asper normal Rules. 
The Official concerned should take up their duties in the new place of postino within a 
period of one month, from the date of i eceipt of this order. 

(ROBIN DU A) 
,ASSISTANT DIRECTOR (ADMN) 

V 	 . 	 FOR DIRECTOR 
To7 

Shri D. Sharma, Skilled Worker- Grade II, Branch SISI, Sitchar, 
Shri D.N.Haloi, Skilled Worker- Grade II, 51ST, Gywahati. 

Copy to: 1) The Assistant Director In-Charge, Branch SISI, Silchar- 788 006. The date 
of relieving of 

I
the official concerned may be intimafed to this ei 

immediately.  

The Pay and Accounts Office, SSJ, Kolkatta 700 108. 
The Accounts Section, SISI, Guwahati 

4' Peronl Filnc 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAFIATI..BENCH: GUWAHATI 

No. 187/2003 

Sri Du nova Chand p- a Medhi 

Union of India & Ors, 

An Additional statement submitted 

by the applicant in addition to 

the statements made in O.A. No. 

.187/2003. 

The humble applicant above named 

That 	the 	applicant, being 	aggrieved 	duet to 	dena1 	of 	his 

legitimate 	claim 	for" h i s 	transfer 	from 	Small. Industnies 

Service 	Institute (SISI) , 	Silchar 	to 	SISI, Gui,'jahati 

approachEd 	t h i s 	Hon ble 	Tribunal 	by 	filing 0. (. 	No. 

187/2003. 

That 	due 	to 	inadvertence ore 	document i a 	an 

app:1.ication 	of t'" 	applicant 	submitted to 	the 

respondents 	could not 	be 	submitted 	,\ith 	the 0. A. 	No. 

187/2003, 	which 	is 

the 	facts 

now annexed her"e'\rith as 	nnexure-

Under and circumstances 	stated above, 	it 	is 

prayed 	that 	Your Lordships 	be 	pleased 	to grant 	the 

i n c o r p o r a t i o n 	of tftis 	document 	as 	an additional 

statement to the 0 A. No. 187/2003 - 

And for this act of kindness, your applicant as in 

duty bound shall ever pray 



2 
rjA 

, 

VERI FJçATI0N 

.1 Shr'i Dc nova Chandra Medhi 	applicant in the 

O.A. No. 187/2003, workingin the office of the Small 

industries Service Institu La, Employees Skilled Norkar 

GradeI, Imphal , Manipu r, do hereby verify that t he 

statements made in Paragraph 1 and 2 are true to my 

knoiledqe and I have not suppressed any material fact.. 

And I sign this verification on this the 	day of 

November, 2003. 

/ 

Dek,JO /__Q, k5l,,2 
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TO 

rue rion 4  ole Deputy Director 

Office of the Development Commissioner 

Small Scale Industries 
NEW DELHI. 

Datedthe 	J2001 

In the matter of : ._• 	 -. 

Prayer Petition for transfer of my Htt.sband, 
Sri Durlav Medhi 1  Skilled worker,Gr 1 to SISI Gauhatj, 

With_referenceto: 

.i) Union govt circular issed by DC,SSI New Delhi 
with Memo No A 50015/}- /97-A (NG) dtd 11.3.97 

ii)Your Memo No A-22014/2/97_A(NG)dtd 17/3,197 issued 
to SISI Gauhati. 

iii) My earlier petitio with the above subject. 

Smti Hémni Nedhi,Parootia, Tinsukia. 

petitioner. 

Sir, 

The undersigned petitIoner most respectfully states 

her following contentjos and earnestly prays before. your Honour 

to look into themattèr with sympathatjc orde and judicldus 
disposal. 

1.1 That Sir, the unoersigned's husbana,sjhrj Durlav 
ch. Medhi IS 	ruioyeo 1r(;: your jurisdictj, 
.Presentiy stationed at SISI Silc}mr, In the 

capacity of a post viz, Skilled worker Gr-1 

working . diligently since 	oc'. 

2.1 That Sir, the undersigned affirms it on oath that 

she has been a cardiac patient.sjnce several years 
follOwing troubles in respiration and therefore 
the undersigned applied with a request to transfer 

1 \ 	
her husjoand,,Gduhati so that he could take care of 

the undersigned and to facilitate her medical 

contd 



- 	 -----. 

check-up constantly under the supervision of a spec-

-ialist at Guuahati before it is late for proper 

intensive treatment. 

2.2 That Sir, as the undersigned's husband iaa Skilled 

worker with grade-i, his transfer may be considered 

with transfer of the post as per the respective 
- Union govt. circular refferred to above w tthi. the 

Jursdiction of the same admlnstratve area and 

regson ,the transfer of Sri Durlav Medhi 

may kindly be considered to SISI Gauhati against 
onhéalth ground. 

3.1 That.Sir, -  it is relevant to say,that'Srj Birendra 

prasad.Baishy,thè. then union minister of steels, etc, 

had endorsed necessity of transfer of my husband to 
:Si5Ithatiasit was not derogatory to any norm 
put 	by offIcial circular of the respective 

ministry. further , it has been reliably learnt 

that inspite of your Honour having satisf led for the 
transfer ,the samehas not yet been translated into 
reality ox for reasons not known to her which notonly 
defi.es.the superIor ordcr by an inferior authority 

but alsoputs.the undersigned Into jeopardy. 

3.2 That Sir, the rspectjve delegatioh of powers to 

variousDjrectorhas already been made vide circular 

	

• 	ref f erred to above ifl(i) in respect of transfer 

	

• 	withIn fle sameadministrative area andtherefre, 

there is no ground.todebr the petitionerrequests 

for her husband's transfer from SISI Silchar to 
SISI Guwahati . 

4.1 Thatfor all above reasons and substceshe 

it rea'sonable to approch you 
again for her husbands trnsferto S 1151 Guwahti and 
to thepetitioner who has been resid'ing at Tinsukia 

with the little school going children. 

Under te facts in view above, it is requested that 
your Honour would favourably passam aa order for eventual transfer 
of Sri Durlov Nedhi from SISI Silchar to SISI .Guwahat direct on 

health reason particularly for ends of justice. 

With regards, 

Yours faithfully, 

jrzL 

(Heni Medhj. parbotia 

Tinsukia 	786125. 
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IR THE OBNT1AL AIMINISTPATIVE T1UI3UNAL 

GUAAHATI BECH : G1IWAHATI 

" 

L-if"fluot Zc' cet 

O.k. NO. 187 OP 2003. 

Shri D.C. Medhi. 

. I e S • S 	 ]4can . 
— Vs — 

Union, of India & Ors. 

1jondcnts. 

— And — 

I! 
	

In the matter of : 

4ritten Statement submitted 

by the respondents. 

The humble respondents beg to submit the para-tqIse 

itten statement as fol1os 

-1. 	 That with regard to the statement made in pam 1, 

the application, the respondents beg to state that the 

ap1ioant is working under the jurisdiction of 3151, Guwahati 

hich includes offices of Branch Institute Silohar etc. As per 

terms of appointment of the officer, he Is duty bound to serve 

any office under the jurisdiction of 3131, Guwahati. The 

petitioner has not any vested legal right claim posting in 

GxwahatI only. Posting at a place is determined in the exien — 

eies of public services. - 	 - 

Contd. . . . . . . . 

Dy. Dr 
	

tc 
Govt. 
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2. 	 That with regard to the statement made in, para 2 9  

of the application the respondents beg to state that it is not 

the official's case to claim posting at a part icular station 

citing his various convenience • As per case law developed in 

the matter of Post ing/Transfer . It is for the administration 

to decide who should be post d whe re and when • In this conn - 

e et ion at tent ion is invite d to the judge mont of Apex Court in 

CivIl Appeal No. 2348/93 -4 01 & others Vs. S.I. Abbas (1993) 

44 SSC 357 whereIn the Supreme Court had held that an order 

oftransfer is an incidence of Govt. service. Who should be 

transferred where, is a matter for the appropriate authority 

to decide. 

30 	 That with regard to the statement made in para 3 ,v 

 

of the application the respondena beg to state that the 

applicant intially appointed to the post of Skilled Worker, 

Grade-i(Met.) and posted at P.T.a., Tinsakia, vido order No 

A -12021/2/86 -Part -I dated 23/24 -1990. 

A copy of letter dated 23/24.8.1990 is annexed 

herewith and marked as Annexure-1. 

4 • 	 That with regard to the statement made in para 4 9  

of the application the respondents beg to state that F.T.S., 

insukia under Branch 3151, Tinsu.kia Office has been closed 

and as per rules be has been adjusted against existing vacancy 

at SISI, Impha 1. 

Dy. Director I/o 
Govt. cf Jnda 

-s r. 

 

S. I, 
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That with regard to the statement made In para 5, 

Ot the application the respondents beg to state that the appli-

cán Skilled iorker, Grade-I, Met ) has been posted at 5131, 

11 phal t  Manipur jurisdiction. 

	

6. 	 That with regard to the statement made in para 6, 

cf tbe application the respondents beg to state that the applicant 

ill ad filed a 0 .A • OAT, Guwahati seeking transfer from 3131, Imphal 

toJan available vacancy at 3131, Guwahati or at any place within 

the Assam State. Accordingly, the app].idant Skilled 1orker, 

ri(Met. ) transferred from 5131, Imphal to Branch 8131, Silohar 

inst existing vacancy vide Hit. order No. 18013/03/2000A(NG) 

dated 10.05.2000 and Director, 8131, Guwahati order No. 0-14014 

07  Y2000 dated 23/25.05.2 000 . 

A copy of letter 10.05.2000 is annexed herewith 

H 	
!? 	 and marked aè Ann.exure2. 

J 	A copy of letter 23/25. 05 .2000 is annexed herewith 

and marked as Anexure- 

	

7,1 	 That with regard to the statement made In para 7, 

of the application the respondents beg to state that the applicant 

killed orker,Gr.I(Met.)has joined Branch 3131, Silchar on 

5.6.2000 and as per terms and condition ' he has been become a 

unior most In his trade 1, the Assarn Cadre. 

That with regard to the statement made in para 8, 

the application the respondents beg to state Itbat at present 

no existing vacancy of Skilled worker, Gr.IMet ) at 3181, Guwahati 

	

9. 	 That with regard to #he statement made in para 99 

o the application the respondentsbeg to state that some conf i- 

t,!dential papers against the applicant, Skilled irker Gr.I(Met) 

qWn fr 	are also placed be-lei for consideration 4 a——t 

Dy. Director I/c  
Govt. of  

---P --'--L -' 4N 	lr2E- 4 
S. I.  S. L GuwLg 
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V1IFICATION 

,S',; 6e-rvi 	a5 , presently  

working as 	 -4 	 , be in.g duly 

authorised and competent to sign this verification, do heby 

solemnly affirm and state that the statements made In paragraph 

( 	 are true to my Iiowledge and belief and those 

me In paragraph 	being matter of records, are tme to my 

inoiynation derived there from and the rest are my humble 

submission before this 11on'ble Tribunal. I have not suppressed 

any material fact. 

And I sign this verification on this th day 

of November, 2003. 

Rim es,  I 
Dy. Director 110 

Govt. ci 
. 	

, 

I 

tj 
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(linisiryol IIJUSLL, 
iut1I IlJt'3Lrj 	3L; iico Instltutc 
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' 	
Gawahitj-1 

; 	

N 	- Iao2I/2/ 	PAr/é3 	 aiL thL 3A IOO) 

i'T(• 	.• 	 EMOiHDJf1 

1 	 With rLfcrcncL to his intc 	J0tod L ( I8'9 	thL 

	

c 	Drctor, Small Industries Servicc In LtUtL, Gu_ wahati is piLased to 
: otfr Shrj/.m.*j DLII'LOVC 

' 	 RcgIstrition No 3'i/Y- T-sUv. 	Cw t tcmporiy post of 

(Vr)1n 

wha t J/-r3nch Int—g 	
, .11zpur, 

; 	 L 

	

-'s- ii'S Tinsuki. 	ri th scaic of p 	P 12210-31)-  
'- ppointee W)LI lo be cntiticd to dr.w 

dLarfl.ss ond ,othcr allo nces at the i. iLLs ldmjssJ.blL undcr and 
rUhj(Ct to the Concijtjonn 1 -ild down in tuics the erderc (jovLrnLnu 	u 

i. tfl 1ffl of such a.L1,wna 	in force frci time to tIfliL 

THE TEAMS or ProINpMHp '.}J A UrTDR 

14~ .i) Thc. appointmnL is tcmpor iry and will not cc'nfLr any 
titiL to permannt cmplo,iiLnt 

ii) The ppointmont will be n trial for Two years, the 
period is liable tb be e;onded or curtailed at the 
discroation of the appoi:.ing authority. Juring this 
pericd his serjccs r iy bc ternatcd at any time -. uithuut assigning any rc ons 

If during tril period Sin 
may desireI - . `lcavo the Organiation, 

ill be necLssary .  
Ii 	

On CofllplLtjI i of th_ tri.1 i pLLiod the appo tmLnt fl1-i 
bL tLrmjn - LLJ at any tim by a month's noLiC____ 

k 	ci tntr-'iL - rhrrn1 	 the 
/ 	rightjflttrmjn ting his 	rvicc foithwith oi bLforL 

	

the xpiry uI Lh( sti.pul 	p.t oi1 of notiCt by nfl in 1 

	

payfllLflL to h L 11 1 of a suni .. 	Lvc1ILnt LO th_ pay and 
f' 	Ihi p(ie1 I nLJ.cc Ui tilL UflCxpirLd 

' 	 port tori I hor of 

i) The app4ntmont carries . eh it the liability to s.rvL 
anywh.io in ,tssm, Moghalya & Arunachal Pradesh 

vi) Hc will have to attain th spLdcl of 30(thirty) words 
per minute in typo within (Six) months from the datL 
of 3ppolntmLnt Other con fi tions of s.rviccs will be 
gcvernLd by the relovant lules and orders inform from 
time to time 

3 	 THE 	 %ILL BC P1J1F R SUI3JECT TO 
1) 	iroucLiori f 	LLaficatc at itness from the CLVII 

CotjL1 

4J 	L ' 
. 	 ' 
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yLr: t). th.. c:tnd.j3otc h:1' 
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:rt 	 tn.nL :it 

Tki.ng 'lfl otL:. 	ili:j :ncu,/' 
o1 E tnd.o. 
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.. 	 1'. r;il 	•flCJ.(:.1 	•flJ 	j ri 
	 If 

ti - :ifl (.'fl:- 	:IfL J .ivi.flCi 

	

L. 	 bcini t::''rpt.J 
j.Lr.r.. fl 	n h.Lz 	•h11 

	

IflL 	t.SI U:*. Constitutn 

I ) 	 tht 	1 1 Ujfl( 	jfl :1 C.rLiLiC3L'. 	togLthr 

(I/' 	 • 	 , 	

- h on ot 'W; ;'-..j c' . • 

U 	I 	(/JiP1"I:/C :ific tcs I . 	cucticn1 nI cth&r 
iUIjL.ic.iOfl 	if 	rL . (1:) CLr- .LfictL •f 	jc, 

(p 	•.rct 	c..r:i:jc:t.. 	rc 	.; 	 ::.':. 	 rt c. 
.:i.LI5. k 	 (M 	•. 	C: rtj.c,:. 	L'L 

prl..v.Lous 	npcy:r1tk, i.. 	. 	 _. ...ific:.1.. .ui 	pr.. 
in 	c 	t. 	lc.n. 	.C1L.cu1LJ 

• 	
): 	:;j Ui 	 Lh: 	. 	L 2 ..L 	t:i_ •:b _J.';i3jC:l 

(ijCr r 	iy 	r oj 	 . 	 :hich hi/r 
I r-..' I 
	•L; 	C• .1.Llt1. 	i:..: 	.. 	 I 	 j '': 	. 	.,:. 

	

 

_cr i 	1 	u 	:i.4ch 	.L.ILt... 
) )th p:Lri 	.. 	 :L 	. - :.;.f.c. 	.;1IL 	I . 	J. 
r.J.: , irc 	i/ii(. 	in Err t.h.. 	 l 	 L,:itL.i,..; 

	

rc.. j. 	• 	-, 	:- Itt..i Cfiicor ci? U. 
t R V 	Ill)' 	l'L C 	Il 	L 

b tho JL2tr'ict I'Li:jiLr'.tc cr 	i..uv C rni.;i.cn..' or 
Dvjsin 	0ifLc..'- . 1  

It 	y ploJst. h 3.tQd hth . h: cnnJid,it issrvin •';. 

und.er,  citLcr co 	n?hcr 'Ccr r.Dl Governncnt .prtmLnt. 
or 8 bdto' C;L.rnrnc nt or T n public: u1r,- ' y. 

I 	ny J Cl 	.jctc' ivor. or .in  :rfli1.,fl fu;nichL.1 by LhC 
'i I )U 	1 	friinrj t 	j, 	Ejiscr —  i,ft 1 	 i 

- 	 £ 	 - 

rcovc: 1J 	3rvjcL 	.1 	iULhr ctJ.. 	.s • .v¼.rnnlLnt 'ni:v 	fl_ 
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If, Sh 	 UrL C•1/I• 
cceots th 	.Efcr on th. 	boo tt..rrnr 	 ho.ti Ct.pt'rt fr 3ut,' t' th 

Inchtr:c4(.,
T#vSt 	 rruLdi.- t...ly LuL 

not 	 th'n 	 wi 	h cli 	OCELr til b 'r... ItL.i 
on C'rIc J. Lr.M • 	hiJ. 	rupc)rt i nj l?c.r äut y 1 . 	•:u !. I pL'..JucL 	lit. 

.3 

No LrvU:L 	'.LJ..;oncc will bL 	lIc:.:L'J for jo.ii.ng  
On 	ntLort1c-rf'uñ 	 ,'t11 wj'ñjfj'131 ... 

uncior ruLs 	•' 	 . 	 . - 
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• 	r.NT )IIECTOR ( :Jl-:N.) 

	

FOR 
To 	 . . 	 'cT 	(t) 

	

_________ 	 h6S1ntIUtOCTAI 

i-I 	'• 	Guwub&tI91.' 

Copy  to 	i) mc 	 trcctor/--t., 	I/c, 

2) T i 	sst.t. L llCymc.nt Ojijt r, J.it . Employment xchnc, 

t-II:sfl.-  1 	i -j i. 	. 
 

;tL. Clt. 	 ciiipIoyc;.s/stj i: f, S151, hy 
) OfEjco UI)lt.(,'.CCQUflt, ) 	(Thy 

c&a-35 
) 	

rav  t  GL)U(3) f9d I(ci) 
pcd/31.1.39V 	.Jiroctc' 
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No. 18013/03/2000-A(NG) 
A tiNE,x 	•-2 Government of Jndia 	. 

MinistryofSSi&ARi 	 . 
Office of the Development Commissioner 

(Small Scale industries) 
NC Section 

Nirman Bhawan, New Delhi 
Dátéd 10th  May2000 

ORDER 	. 	 . 	. 

WHEREAS,Shri D.C. Medhi had filed a OA before the Central Adminitràtive Tribunal 
.uw1ti 	kingtransfer from SIS!, Imphaf to an available vacancyatSISI, Gthvahati or at any 

place witli mnthe Stte of Assam, and 

WHEREAS the Central Administrative Tribunal vide their Order dated 19 1 2000 
directed the disposal of the representation dated 28 5 1999 submitted by the applicant as well as 
any fresh application submitted by the applicant subsequent to the Order, and 

WHEREAS Shn Medhi has filed a fresh representation dated 14 2 2000 for posting as 
RWO&ill6d Worker Gr I under the jurisdiction of SISI, Guwahati, received on 10 3 2000, and 

9therefore, having carefully considered the directions of the CAT and the 
represehtatmon lof Shri Medhi, his transfer to Branch Institute Silchar as Skilled Worker Gr I ci' 	 ............. 	 . 	 ., 	. 

risdidion of SISI, Guwahatm against existing vacancy is approved Branch Institute, 
fL 1 

,Stlphar'and Al its posts are under the jurisdiction of SISI, (Juwahati. 

Formal orders of transfer shall be issued by Director, SlSI Guwahati. 
k 

(DKGAUTAM) 

I,. 	
. 

 

Dy. Director (NG) 

m/. 
;...X'.,.Sh.P.C.Medhi . 	 . 
/ 	Skilled Worker Gr. I 

.C- 17/18 Tacyelpat Industrial Estate 
Imphal - 795001 (Manipur) 

Director 
Srnaljj,Jndustries Service Institute 

?Banluni MaJdan  
Guwahati-781 021 

• 	
... 	 . 	 . 

'i•• • 	 . 

VIM 

-, .:.. 	 • 
I.jl 	, 
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 CS 

c.111a1 scnelghv (ñgv1 .dot.ncLin • .(;RAM SMALIJNJ) 	
kix 0361-550052 
I'lloncs 550052 :: 550283 

/ 	 550073 55029X 
G0V1RNMENI' OF JNI)1,l 

TRY (iF 551 & AI MINIS  I 
SM ALL IND( I RH S SI RVI( I INS 111 U Fl 

B"MUNIMAJDAM (JUW \I L\ 1121 

i(2JIc! 	) 	 Dat d:.23\Iay200() 

A r  
) 

U K I) L R 

M pci the dtrcf iv I cCi Cd ftow 0u1i 	of the l)( (S SI), New I )clhi- 11 idc lhcit lUtci No C-I 8OI3/O3/20Oo-/\(N( (IdlCd I 0-5-200() I )uectoi, 5151 Guhti is PIL1SC(1 to Ii insfu 4 	 5hn I) C Mcdlii Skilled \Vot kr (r -1 piccnil potc(I at 5151 1;nphul to Dianch 5151 Sikhm under the jw isduction of I)iicctoi, SJSI, (iuvtliati siibjcct to file following Conditions 

a) 	I ransler vjI1 tcat 'its own COSL 
h) 	He Will tank junior most in (lie giade of SkilledVorkcr Gr.-1 in (he cadre of 

SISI. 	 imi  
ihe transfer c) 	 IS approved ii Compliance with order from CAT. Guvahatj. 

(Dr. P.K. ChoUdliui') 
1) 

Shn D.C. MLdIII, Skilkd \Voi ku, (ii -I, 
SJSI, Implial .  

-'-- 	 - 

2 	0/n the l)( (55!) Ncw Ddli 11 i_• 
'I- - Director, SISI. ll1iJ)lla I. 

A.s.sU.J)11 -cci0 1/C. I31 - ancli SISI. Silchar 

- 	 - 

r. 
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REG1STIEI) POST 

CONFIDENTIAL  
V 

Tp, 
The Director• 

Industries Service institute 
BamUflimaid,uwat 2 I 	 - 

- 	.. 	 . 
TransferfDCcltb011 Of Surplus manpower to Sri D.C. Mcdlii, Skill Workcr,G 

Respected Sir, 

As informcdofl .
CIePh0nC on date 25.06.02 rcgarding obstinate attitude of Sri D.C. Mcdlii for not doing the job work 

in workshop and same is also explanatory from response ( copy enclosed ) submitted by him against the issued 

' 

	

	
'memo. ref. io.A200l7/10/2000/5dI268, dated 25.06.02. Although as record says that he has capability to do the 

nechanicaI job work because he -has done work in mechanical workshop of 
SISI, Imphal, and having cr 

-. certificate in Mechanic Tradeand also have taken 01 year training in Advance Workmanship in Turner Trad 

from NSIC Ltd. Okhala,'NeW Delhi (copy cncloscd) 

Sri Medhi isstiàk. tç fl.inctiofl (i.e. Methodology) for which his appointnlCllt order had issued for Br. SISI Tinsukiya 

(unit closed), andhereis 5Oflly 
job work so he almost remains without work due to which other skill worker feel 

1. , 

	

	
• disprbp6rtiOfla.tflesS injobworlç distribution and same they have complained to me. Since in Silchar workshop, there 

is not any methdo1oç work sohe is a surplus manpower here. 

So you are rçq4ested to. either recommend his name for surplus manpower oi' kindly arranged his immediate transfer 

form this institute. 

VO  

........................... .. . ffl 

V ., . 	- 	• 	

- 

(A.FL Verma' °   
Assistant Director 1/C 

End. (i) Memo. randUflI Copy. 
ITICertificate. 
Training Certificate.  

• .-' • 	. 	(iv) Response Copy. 
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SSI A P10ner agency for development u tinu 


